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the liberation of Goa and are consequently
higher than those of corresponding posts in
the rest of, India in almost all cases. Details of
the pay scales of various posts cannot be pro-
vided as the pay and service structure under
the Portuguese Administration ~ was
complicated and different from the system
obtaining in India. Government are carrying
out a detailed examination of the pattern of
admin-'stration and scales of pay in the Union
territory so as to bring them in line with the
service conditions prevailing in the rest of
India. In arriving at decisions in the matter
Government will be guided by the principle
that the transition to Indian pay scales and
service conditions should be effected in such
a way as to cause the least possible hardship
to the persons involved.]

N.C.C. TRAINING FOR STUDENTS

3. SHRI A. D. MANI:,Will the Minister of
DEFENCE be pleased to state:

(a) what steps Government have taken to
make N.C.C. training compulsory for
students;

(b) whether teachers are going to be
associated with the training; arid

(c) by when the compulsory training for
all students will be effective?

THE MINISTER oF DEFENCE (SHR1 Y. B.
CHAVAN): (a) Soon after the declaration of
Emergency, Government decided to extend
the benefits of N.C.C, training to all able-
bodied boys in Colleges and Universities.
Because of the general public enthusiasm,
Government did not consider it necessary to
introduce compulsion by legislation, but
suggested to all Univjersi-ties that they should
adopt N.C.C. training as a compulsory subject
in their curriculum. This suggestion has been
accepted by the Universities.

(b) Under the existing arrange
ment, teachers are granted N.C.C.
Commissions  (part and are
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made responsible for training and ad-
ministration of their sub-unit under the
supervision of the regular Services :'taff. With
the expansion of the National Cadet Corps as
now planned, a large number of selected
N.C.C. Officers are being employed on a
whole-time basis in lieu of regular Army
Officers.

(c) From the next academic session
beginning from July, 1963.
4. [Transferred to the 25th Febru

ary, 1963.]

QUIT NOTICES SERVED ON INDIANS IN

MOZAMBIQUE
5. SHrl SITARAM JAIPURIA: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that notices to quit
the Portuguese colony of Mozambique have
been served on a large number of Indians; and

(b) if so, what action Government have
taken in the matter?

THE PRIME MINISTER AND MINISTER
OF EXTERNAL, AFFAIRS (SHRI
JAWAHARLAL NEHRU): (a) and (b) Yes, Sir.
The Portuguese authorities have served
externrnent orders on a large number of
Indians requiring them to leave Mozambique
at short notice. Government have lodged an
emphatic protest with the Portuguese
Government against these expulsion orders
which are in contravention of the terms of the
Agreement reached between the Governments
of India and Portugal in this regard. At the
same time, the U.A.R. authorities have been
requested to to send a representative to
Mozambique to afford necessary consular
protection to Indian nationals there. Steps
have also been taken to provide adequate
shipping facilities to enable the Indian
nationals concerned to leave Portuguese
territories.
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REFERENCE TO INCIDENT DURING
THE PRESIDENT'S ADDRESS TO
PARLIAMENT ON 18TH FEBRUARY,
1963

»it i fag (fagre) o mwmiE
A1, & Fa TAEAA FAET A HIA g
HOATHO AT WOTE \FAT I AT
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Mr, CHATRMAN: Please sit down.
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Mr. CHAIRMAN: Please sit down.
T have asked him to speak.

Sart BHUPESH GUPTA (West
Bengal): Give him a chance to speak
Jater on_

it oot g AW A FY g
a7 Agd & WHEAT 97 AR FH AT
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Suri BHUPESH GUPTA: 1 associate
myself and our group with the sentiments that
have been expressed. It is most unfortunate
that this demonstration should have occurred
against the President who shares the national
view about making Hindi the language of the
Union and who is second to none in promoting
the cause. I do maintain, Sir, that the attitude
displayed by some of our colleagues at the
Joint Session will do disservice to the cause of
the propagation of Hindi and to the cause of
the fulfilment of the Constitutional objective
u/jter article 343 which says that Hindi should
be the language of
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the Indian Union. Therefore, we are all very
sorry that such a thing should have happened
and I would ask my colleagues there
belonging to the Socialist Party to know how
to better promote a noble cause and not to
indulge in this kind of childishness which does
not bring any good either to the cause or to
parliamentary institutions or to our public life.
I would request you, Sir, to convey our senti-
ments of deep sorrow for the demonstration
that took place, and on behalf of my
colleagues of the Socialist Party—because we
are part of Parliament—I apologise to you and
to everybody, to the country and the President
in particular.

SHRI DAHYABHAI V. PATEL (Gujarat):
Sir, I would like to associate myself and my
group with the remarks made by the two hon.
Members who preceded me over the re-
grettable incident that took place yesterday.
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SHRI A. D. MANI (Madhya Pradesh) : May
1 associate myself with the sentiments which
have been expressed by the leader of the Praja-
Socialist Party and by the leader of the
Communist Party in condemning the outburst
of bad manners on the day the President
addressed the Joint Session? Sir, the number
of independent and unattached Members In
this House is few but I can assure you and the
House through you that all of us disapprove
most firmly of the activities of the Socialist
Party in interrupting the proceedings on a
solemn occasion. Such interruptions do not
help our parliamentary institutions. They
undermine public respect for the high office of
the President which it is our duty under the
Constitution to uphold. I do hope that as a
result of what happened, there would be an
amendment of the standing orders of this
House to prevent recurrence of this-
unfortunate incident. May I request you, Sir,
on behalf of the Members of this House, the
unattached Members, to convey to the
President our apology for what happened and
our sincere expression of regret over the
activities of the Members of the Socialist
Party?

SHRI B. D. KHOBARAGADE
(Maharashtra): I also want to associate myself,
on behalf of the Republican Party of India,
with the sentiments expressed by Mr. Ganga
Sharan Sinha and the other Members here. In
my opinion, Sir, yesterday's incident has not
helped to promote the cause of Hindi. On the
contrary, there has been a set-back and it is a
sort of disgrace so far as the honour and
prestigw
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[Shri B. D. Khobaragade.] of parliamentary
institutions are concerned. Siir, I would
request you to convey to the President, on
behalf of the House, our deep sense of regret
over yesterday's incident.

SHRI R. S. DOOGAR (West Bengal): 1 also
express my regret on behalf of my party, over
the incident that occurred yesterday, and I
associate myself with the sentiment expressed
by the Members belonging to the other groups
in this House that this House do convey to the
President our sense of deep regret over the un-
fortunate incident. The hon. Member did
something which was really against the
principles of the Constitution by wh*'h :.:+ ,iad
taken his oath in this House, before taking his
seat.

Sir, we are sorry for what has happened,
and we request that our deep sense of regret
be conveyed to the President
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Severa. Hov, MEMBERS:
shame.

teglen a8 ol 2

Gyl Uy g B3l Re yeaf hlup 84
28y gud 25 Wany velyf oy o ttS
s Rl b gt o oyl guS ¢ gt
R R AT R SRCT TS S
TSI AW TR IR PV IR S R

Shame,

R R N R LI AL
o S Ja il e mfin e
- Syl oyl AL S 4B e ny S
¥yl pdoos &5 2 6 deake filon 8
_913' ,S um f" n b .__s‘i'ii':L ﬂj



87 Incident during
LS oS g2 3 pa g7 ydlhs Wil R4,
¥ hmdn Sl S gdee ol ¥y 2
-Fap Uy
Tt criee wdw  ‘arfe’
urrfaw Sy g | W g R
TATEE WA H gur awrsErEr e
AR @ IAW qafeww ¥ fAG OF ;A
TEM A fAgma w3d 7 A9 =,
ZATHT F &g T FRT | H I USAHE
g W & s £ fF gwe arsw & w=
AR g3 F age faw aw ¥ v
gy Frien 97 o avg & faga v
arfe 1 # Az fg=dy 4t a7
Tt (o w971 g /¥ T9E7 48 HAA
Fd i fz=dy i o1 #qr fyeran =i
a FAFI ghrA A 77T fad A7 ag
A WEE FVE 97 F1OF AT
o &7 E g | # g g sy
AT A7 9T 9ART g, I 3T F g7
TET WIGAT ¥ qZ TTSTATAT AT |

oar A% {& Tezaia v &7 alor

A AT A1 AAT £ At @ &

77 U4 77 F famw Foed wAw (A7
T goam g W fw o 3w AW §
w7zl ¥ f2 § e g ) 34T e
¥ zwme ez F fe o7 AT & fa
747 g ATl a7 g fre W o
g7 gier TRAT 01T Ew AT g
TIAT T FOTAT AL FL AT 2
A 7 T & T A F7 Wi gan
FHATATUW Vg | A1 FF A (3007 2 q@
faedT ¥ AT FAT FWEy O AT 2
a7 3 o T e e e 2

Severar. Hon, MEMBERS:

shame,

= QI W g’ - waT
BT AT a7 g ﬁ'pff AT A
FHT T 7E T3TE 7@ 04 (0T 747 47

[ 19 FEB. 1963 ]

Shame,

+0 1 Hindi transliteration.

President's Address 88

fedt oz T ot w0 wegIlw o &7
IFAT A FT AT TH Haq A w9l
F1FPT A TH | JZ FAET FHAT TORT
Y BT & 1 B ot g far & W o
T3 2H WERT 9 F7 FL A€ qAA-
w7 faar & 91 FTT | gaT g0
waz g ¢ ' adl am W oAl
ZEET AT 9T & Tgedr 1 wIAy e
AT A AT @A A7 59 (540 § a8
T dET F T X FIARFAT
T3 1]

THE PRIME MINISTER (SHRI
JAWAHARLAL NEHRU) : Sir, it was not my
intention to say anything, but the last speech
of the hon. member has laid down, and he has
said something, which I would like to draw
your attention to, which is highly improper
and objectionable in this House, because he
has said that what they did yesterday was part
of a policy, definite policy, which they are
supposed to carry on. Now, we should realise
what this is, and I hope you, Sir, as the
guardian of the liberties of this House, will
take note of what he has said and take proper
steps to prevent such a thing being done.
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Surr P, N, SAPRU (Uttar Prade<h):
I move that he be suspended from the
House.
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Surr P, N, SAPRU: I propose that
he be suspended from the House.

Mg, CHAIRMAN: Dr. Sapru, Mrs.
Kidwai is addressing the House,
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SHRI GANGA SHARAN SINHA: I think,
Sir, our regrets should be conveyed to the
President and the matter should end here for
the time toeing.

MR. CHAIRMAN: I agree.

SHRi BHUPESH GUPTA: The matter
should end here, and I regret that the hon.
Member from the Socialist Party should have
repeatedly been saying the same thing, and if
he indulges in such adolescent tactics, we can
ask him to behave properly.

MR. CHAIRMAN: I agree with the views
expressed by all sections of the House that the
conduct of the Member of this House, who
interrupted the President's Address yesterday
and walked out, is reprehensible and un-
becoming of a Member of Parliament. The
President was performing a function enjoined
on him under the Constitution, and it should
be remembered that the President himself is
part of Parliament. He is entitled to the
highest respect, and any Member who
deviates from decorum and dignity deserves
to be chastised. I shall write to th, President
conveying to him the deep regret of the House
on this most regrettable incident.

STATEMENT RE ACCIDENT IN
JAMUNA COLLIERY

THe DEPUTY MINISTER 1IN THE
MINISTRY orF MINES AND FUEL (SHRI R.
M. HAJARNAVIS) : Sir, I regret to inform the
House that on the morning of Friday, the 15th
February, there was a serious accident in one
of the new collieries of the National Coal
Development Corporation in Madhya

t[ ] Hindi transliteration.
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Pradesh, namely, Jamuna Colliery-The
accident occurred during the driving of the
incline in the said mine, and it is reported to
have been due to side fall on account of
hidden cracks in the side. Six persons died in
the accident including the Mine Manager,
Mining Sirdar, the Contractor and three other
workers who were working at this incline.
Further details about the accident are yet to be
received. A message of condolence has been
sent to the bereaved families, and the
N.C.D.C. has been directed to pay ad hoc

compensation to the families immediately
pending the finalisation of the wusual
compensation.

[THE DEPUTY CHAIRMAN in the Chair]

PAPERS LAID ON THE TABLE

TWENTY-FIRST ANNUAL REPORT AND
ACCOUNTS OF HINDUSTAN AIRCRAFT LTD.,
BANGALORE

THE MINISTER ofF DEFENCE PRO-
DUCTION IN THE MINISTRY oF DEFENCE
(SHRI K. RAGHURAMAIAH) : Madam, I beg to
lay on the Table, under sub-section (1) of
section 619-A of the Companies Act, 1956, a
copy of the Twenty-First Annual Report and
Accounts of the Hindustan Aircraft Limited,
Bangalore, for the year 1961-62, together with
the Auditor's Report on the Accounts. [Placed
in Library. See No. LT-801/63.]

NOTIFICATIONS UNDER THE EMPLOYEES'
PROVIDENT FUNDS ACT, 1952

THe DEPUTY MINISTER IN THE
MINISTRY ofF LABOUR AND EM-
PLOYMENT AND FOR PLANNING (SHRI C.
R. PATTABHI RAMAN): Madam, I beg to lay on
the Table, under sub-section (2) of section 7
of the Employees' Provident Funds Act, 1952,
a copy each of the following Notifications of
the Ministry of Labour and Employment: —

(i) Notification G.S.R. No. 86,
dated the 3rd January, 1963,



